
EENTRAL ADMINISTRATIVE TRIBUNAL, JAB&LKJR BENCH, 
CmCUJT C JURT SITTING AT BILASPUR

O r ig in a l A p p l ic a t io n  N o. 278 o£ 2 005

B ila s p u r ,  t h i s  t  ne 1 8 th  day o f March, 2005

hfc>n‘b l e  Mr. M .P. S in g h , V ice  Chairman 
Hon*Dle Mr. Madan Mohan, J u d i c i a l  Member

Ku. U rm ila s a i  
D /o  L a te  S h r i B idbar  
A ged about. 41  y e a r s ,
Un Employed <and u nm arried  
R e s id in g  a t  Near t o  R ailw ay  y u ^ rter  
N o .7 2 1 /2 ,  R a ilw ay  Loco C olon y ,
B ila s p u r -(C g )

(By A d v o ca te  -  S h r i B .P . R ao)

V E R S U S

1 . U nion o f I n d ia ,
i 'hroughs Tne G en era l M anager, 
is ou t n E ast C e n tr a l R a ilw a y ,
B ila sp u r  Z on e, G.M. O f:fice ,
PQ j B ila sp u r
T e h s i l  U D i s t r i c t  t B ila s p u r  (CG^

2 .  The D iv i s io n a l  R ailw ay M anager,
Sou£h E a st  C e n tr a l R a ilv ;a y ,
R aipur D iv i s io n ,  R aipur  
T e t e i l  & D i s t r i c t  s R aipur(C G )

3 .  The D iv i s io n a l  P e r so n n e l o f f i c e r ,  
S o u th  E a st C entra^  R a ilw a y ,
R aipur D iv is io n ,  R aipur
T e h s i l  & D i s t r i c t  j R aipur (CG)

A p p lic a n t

R esp on d en ts

O R D E R(CRAL)

By M .P. S in g h . V ic e  Chairman -

By f i l i n g  t h i s  O r ig in a l A p p l ic a t io n ,  t h e  a p p l ic a n t  

has so u g h t t h e  f o l lo w in g  main r e l i e f s  » -

*'8.2 T n a t , th e  tfan *£>Ie T r ib u n a l b e  p le a s e d  e i t n e r  
t o  d e c id e  t n e  g i i e v a n c e  in  her fa v o u r  or t o  p a ss  a 
d i r e c t i o n  t o  t h e  R e s p o n d e n t /s , t o  d i s p o s e  t h e  
A p p l ic a n t ’s  R e p r e s e n ta t io n  d a te d  15.12,2004
(A n n ex u re -A -4 ) a t  t h e  e a r l i e s t . "

2 . rfeard t h e  le a r n e d  c o u n s e l  fo r  t h e  a p p l i c a n t .

3 .  The b r i e f  f a c t s  o f  t h e  c a s e  a r e  t h a t  t h e  a p p l ic a n t  i s  

t h e  d a u g h ter  o f  t h e  d e c e a s e d  Governm ent s e r v a n t ,  rfer f a t h e r  

w^s w ork in g  a s  s t o r e  K h a la s i  and r e t i r e d  in  tjae y e a r  197 5 . 

He d ie d  in  1 9 9 2 . rfer b r o th e r  nam ely P h ool S in g h  Bhuiya 

WHO was appointed a s  a K n a la s i  in R a ilw a y s  a l s o  died on



9 t h  J u ly ,  1 9 9 7 . Her m other i . e .  t h e  m other o f  P h oo l S in g h

Bhuiya who was nominated by Mr. Phool Singh Bhuiya was

g r a n te d  a n  r e t i r a i  dues in c lu d in g  t h e  fa m ily  p e n s io n .
Med ^

A cc o r d in g  t o t  h^ a p p l ic a n t  s h e  a l s o  4 id e d  on 3 .1 2 .2 0 0 4  . The 

a p p l ic a n t  who i s  t h e  s i s t e r  o f l a t e  P h o o l S in g h  Bhuiya 
has f i l e d  t h i s  Gk c la im in g  t h e  l i f e  t im e  a r r e a r s  o f p e n s io n  

In  t h i s  c o n n e c t io n  sh e  hp-s f i l e d  a r e p r e s e n t a t io n  d a t e d  

1 5 th  >i Dec amber# 2 0 04 (A nnexure A -4 ) t o  t h e  r e s p o n d e n ts  

Nos. 2 & 3 .  Hsr r e p r e s e n t a t io n  i s  s t i l l  p e n d in g .

4 .  In t h e  f a c t s  and c ir c u m sta n c e s  o f  t h e  c a se #  we deem 

i t  a p p r o p r ia te  t o  d i r e c t  t h e  r e sp o n d e n t  N o. 2 an d  3 t o  

c o n s id e r  and d e c id e  t h e  r e p r e s e n t a t io n  o f  t h e  a p p l ic a n t  

d a te d  1 5 th  December, 2004 by p a s s in g  a sp ea k in g #  d e t a i l e d  

and r e a s o n e d  ord er  w it h in  a p e r io d  o f tw o  months from  t h e  

d a te  o f  r e c e i p t  o f a c o p /  o f t h i s  o r d e r . We do s o  a c c o r d ­

i n g l y .  T he le a r n e d  c o u n s e l  f o r  t h e  a p p l ic a n t  i s  d i r e c t e d  

t o  sen d  a copy o f  t h i s  o rd er  a s  w e l l  a s  t h e  copy of the  

p e t i t i o n  t o  t h e  r  e sp o n d e n ts  N o s . 2 & 3 im m e d ia te ly .

5* Accordingly# the Original Application stands 
disposed of at the admission stage itself .

V ic e  Chairman


